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^ OA—1760/1994 Date .)f dscision 29.9895
Hon'ble Shri S.R# Adige, Member (A)
Hon*ble Smt.Lakshrni Siiatninstban, Member (O)

ShriK.L.Ghug,
r/o 189, Oagrati Enclave,
Oelhi-92 .

(By Advocate Shri 3#C8 Oain )

Us,

I-
Chifif Secretary,
Govt.of WCT,
5-3hamnath Warg,Delhi.

2. Secretary (irrigation and Flood Control
Depttj.Lout.of NCT
5/9 Underhill Road,Delhi

3. Shri N»3. Shanii,
Rsstt.Engineer,
through Chief Engineer^I4FCy
Gout.ofRCT
ISdT Bldg.,Delhi.

'h' ' • 4. Seci-'B tary, biPSC,
Sh ahj ah an. Road;, Neu Delhi,

^ ' .. Respondents

• « Applicant

\

(By Advocate Shri S#K, Sinha^ proxy
counsel for Shri Dog Singh j

JUDGMENT (QRAl)

(Hon'ble Shri S,R, Adige, Merabsr (A)
5

The facts of this !case lie uith^^arrou compass®
2, The applicantMs impugned the respondenti

order dated 1-7-1994^(Annes:ur8 A-1), yher0:jy tne
current duty charge of Executive Engineer/Sy(C) has

been assigned to one Shri N,S, Shatni, Assistant

EnginBer(C} u.e.f, 1-10-1994 till regular arrangement

is made. The applicant contends that he is senior •
i

to Shri Shamrni, being at serial No,33 of the senioritjy

list, uhi la Shri Sharami is at serial No.56 of thet !
! i

list, and this atrangement^ has continued for one yes|r.
i

3, We note that this, order itself atateij that j
^ I • ^current duty charge would continue ify-Aj till regular

arrangement was made, and we dispose of this D,A with
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a diraction to the respondents to make regular glcse^gementl

strictly in accordance with rule^and instructions on the

subject uithin three months from the date of receipt

of a copy of this judgment, iJhile making such regular

arrangementilths respondents uiexamine the claimi of the

applicant and pass a speaking order thereof^

4. This O.A. is di sposed of accordingly. No costs,

(Smt.Lakshroi Suaminat+f^} (S.R-fldig/ }
Member (3) Member (A)
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